
ThZ HONOURELE Y1R.K.PACMRYA1V:[CE-CBAEZniN  

whether the reoorters cf local newspIoers 
may be allowed to see the judgment 7 Yes 

TobE  

hetl 

LL:L 
CUTTCI< BLNCH: CUTTCK 

3riginal pp1ication No. 167 of 1993 

Date of lecision: 1.5.1993 

Eibhuti Bhusan Panda, 	'pplicant 

Versus 

Union of India & Others 

For the aolicant 

For the respondents 

Re spondents 

M/s . .Er.Mohanty 
.2.Uohanty, 

Advocates 

Nr.Akhaya Mjshra 
Standing Counsel 

C 3 R 



JUDG1E NI' 

. 	 In this application under Section 19 

f the dmiriistrative Tribunals ct,1985, the petitioner 

)rays for a direction to be issued to the Opposite parties 

consider the case of the oetitjoner for apoojntment on 

::7ular basis in the post of E..M.C.Kaha1 Branch Office 

r in any other vacancy  suitable to his qualification 

exerience. 

I have heard Mr.S.p.Ivlohanty,learned counsel 

7or the petitioner and Mr.Akhaya Mishra, learned Standing 

.-7ric2s 

huhaneswar Division (QP No .2) cnd Iir.IK.0 aChjnura,aD.I. (P) 

cesent. Nr.Sarkar told roe that there is 

'ey in the oost of Sxtra Department Mail 

crrier in Kahal Er,3nch Office. Two oersons are in the 

iting list including the petitioner Shri B.B.Panda•  

would direct that the Senior uperjntendent of Lost Office, 

kar would personally consider cases of hri 5,B,Panda 

the other person in the waiting list and after 

hjudicating the suitability of both these persons, he, 

be suitable by Mr.Sarkar, aopojntment 

L 	:d in his favour. Thus the Original 

"lcatjon No.167 f 1993 	cc:i 1ing dispsed Df.No cost. 
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